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A/ORDER

PER MANISH BORAD, AM.

This appeal of the assessee for the assessment year 2017-18 is directed
against the order dt. 27-02-2020 passed u/s. 250 of the Income-tax Act, 1961 [
hereinafter, referred to as ‘the Act’] by the Id. Commissioner of Income-tax,
Appeals [ in short, hereafter referred to as ‘the ‘Id. CIT(A), Guwahati-2, Guwahati.
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2. We have heard the rival contentions and perused the material placed on
record before us. We find that Id. CIT(A)'s order is ex parte. The assessee was
provided opportunity to appear on three occasions, but the assessee failed to
appear and file necessary submissions. The Id. CIT(A) accordingly proceeded to
pass ex parte order, and summarily dismissed the appeal of the assessee
without giving any finding on merits of the case. Ld. Counsel for the assessee
prayed for providing one more opportunity to appear before Id. CIT(A) for filing
necessary submission. The |d. DR has no objection if the issue is restored to the
Id. CIT(A) for fresh adjudication.

3. We, therefore, under the given facts and circumstances of the case and
observing that the order of the Id. CIT(A) is a non-speaking, restore all the issues
raised in the instant appeal to the file of the Id. CIT(A) for fresh adjudication and
passing a speaking order. We also direct the assessee to remain attentive to the
notice of hearing issued by the Id. CIT(A) and to furnish all necessary details and
should not take adjournment unless otherwise required for reasonable cause.
The Id. CIT(A) shall provide reasonable opportunity of hearing to the assessee.
Thus, grounds raised by the assessee in appeal number(s) ITA No. 89/Gau/2020
for the AY 2017-18 are allowed for statistical purposes.
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3. In the result, the appeal of the assessee (ITA No. 89/Gau/2020 for the AY

2017-18) is allowed for statistical purposes.

3R G~ NS H feaeh 20 -10-2022 HT 3HNTVA|
The order pronounced in the open Court on 20-10-2022

Sd/- Sd/-
( SONJOY SARMA) (MANISH BORAD)
JUDICIAL MEMBER ACCOUNTANT MEMBER

Dated 20 -10-2022
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